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THE UTTAR PRADESH SHEERA NIYANTRAN
ADHINIYAM, 1964

(U. P. Act No. XXIV oF 1964)

[Authoritative English Text* of the Uttar Pradesh Sheera
Niyantran Adhiniyam, 1964.]

AN
ACT

to provide for the control of storage, supply, gradation and price
of molasses produced by sugar factories in Uttar Pradesh.

WHEREAS it is expedient to provide for the control of
storage, supply, gradation and price of molasses produced by
sugar factories in Udtar Pradesh with a view to ensuring in the
interest of industrial development of the country, its preservation
and equitable distribution at fair prices to distilleries and other

persons requiring it for purposes of industrial development :

IT 1s hereby enacted in the Fifteenth Year of the Republic
of India as follows :— :

CHAPTER [
Preliminary

1. (1) This Act may be called the Uttar Pradesh Sheera
Niyantran Adhiniyam, 1964.

(2) It extends to the whole of Uttar Pradesh.

2. In this Act unless there is anything repugnant in the
subject or context—

(@) “Controller” means the Controller of Molasses
appointed under section 4 ;

(b) “distillery” means the premises licensed under the
provisions of the United. Provinces Excise Act, 1910 for the
manufacture of power, potable or industrial alcohol ;

(¢) “excise officer” shall have the meaning assigned to
it in the United Provinces Excise Act, 1910 ;

(d) “molasses” means the heavy, dark coloured viscous
liquid produced in the final stage of manufacture of sugar
by vacuum pan, from sugarcane or gur, when the liquid as
such or in any form or admixture contains sugar ;

*For Statement of Objects and Reasons, please see Uttar Pradesh Gazette
Extraordinary, dated February 4, 1964.

Passed in Hindi by the Uttar Pradesh Legislative Council on February 12,
1964 and by the Uttar Pradesh Legislative Assembly on August 4, 1964,

Received the Assent of the President on October 17, 1964 under Article
201, of the Constitution of India and was published in the Uttar Pradesh
Gazette Extraordinary, dated November 9, 1964.
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(e) “occupier” in relation to a sugar factory means the
person who has ultimate control over the affairs of the
factory and includes a managing agent of the factory ;

(f) “prescribed” means prescribed by rules made under
this Act ;

(g) “State” means the State of Uttar Pradesh ; and

(#) “‘sugar factory” or ““factory’’ means any premises inclu-
ding the precincts thereof, whereon twenty or more workers
are working or were working on any day of the preceding
twelve months and in any part of which a manufacturing
process connected with the production of sugar by means of
vacuum pans is being carried on or is ordinarily carried on
with the aid of power.

CHAPTER 11
Advisory and Administrative Machinery

3. (1) The State Government may, by notification in the
Gaczette, constitute an Advisory Committee to advise on matters
relating to the control or storage, supply, gradation and prices
of molasses.

(2) The committee shall consist of such number of persons
and shall be constituted on such terms and conditions as may be
prescribed.

4. The State Government may, by notification in the Ga:ette,
appoint a person to be the Controller of Molasses for the
purposes of exercising the powers and performing the duties
of Controller of Molasses under this Act or the rules made
thereunder,

CHAPTER 111

Preservation, Distribution and Prices

3. Every occupier of a sugar factory shall provide---

(@) covered accommodation within the premises of the
factory for the safe preservation of molasses produced in
the factory ; ‘

(b) adequate safeguards against leakage, seepage, over-
flow or any other accident likely to damage the quality of
molasses stored in the factory ;

(c) adequate arrangements to prevent the mixing up of
water with molasses or of old deteriorated molasses with
fresh molasses ; and

(d) adequate facilities for handling of molasses, including
taking out of samples and pumping and loading of molasses
into tank wagons, tank lorries and other containers.

6. (1) No occupier of a sugar factory shall adulterate or
%llow to be adulterated any molasses produced or held in stock
Y him.
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(2) The presence of any molasses having less than forty per
cent sugar contents (expressed as total reducing sugar,'deter-
mined by the Lane and Egnon’s volumetric method), in any

storage tank of a sugar factory shall be sufficient to raise a

presumption that the occupier of the factory has adulterated the
molasses or allowed it to be adulterated.

7. (1) The Controller may, with a view to ensuring proper
storage and preservation of wunadulteratcd molasses, require
the occupier of a sugar factory to remove any adulterated
molasses from the premises of the factory within a reasonable
period to be specified by him and the occupier shall with the
time allowed comply with the requirement. ‘

(2) For the purposes of this section the molasses referred to
in sub-section (2) of section 6 shall be deemed to be adulterated.

8. (1) The Controller may by order require the occupier
of any sugar factory to sell and supply in the prescribed manner
such quantity of molasses to such person, as may be specified in
the order, and the occupier shall, notwithstanding any contract,
comply with the order.

(2) The order under sub-section (1)—

(@) shall require supply to be made only to a person who
requires it for his distillery or for any purpose of industrial
development ;

(b) may be for the entire quantity of molasses in stock or
to be produced during the year or for any portion thereof ;
but the proportion of molasses to be supplied from each
sugar factory to its estimated total produce of molasses
during the year shall be same throughout the State, save
where, in the opinion of the Controller, a variation it
necessitated by any of the following factors —

(i) the requirements of distilleries within the area in
which molasses may be transported from the sugar
factory at a reasonable cost ;

(i) the requirements for other purposes of industrial
development within such area; and
(iii) the availability of transport facilities in the
area. '

(3) The Controller may make such modifications in the order
under sub-section (1) as may be necessary to correct amny error
or omission or to meet a subsequent change in any of the factors
mentioned in clause (b) of sub-section (2).

9. (1) Any person aggrieved by an order under sub-section
(1) or sub-section (3) of section 8 may, within thirty days of the
date on which the order is communicated to him, appeal to the
State Government in the prescribed manner and the State
Government may pass thereon such order as it deems fit.

(2) An order of the State Government under sub-section (1)
shall be final.
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10. (1) The occupier of a sugar factory shall sell molasses
in respect of which an order under section 8 has been made at a
price not exceeding that prescribed in the schedule.

(2) The State Government may, by notification in the Gacette,
amend the schedule if such amendment is necessitated by reason
of any variation in the cost of storage of molasses or loading or
shunting charges of molasses in tank wagons or in order to bring
the prices of molasses in conformity with the prices, i any,
fixed by the Government of India.

Explanation---Prices shall include all costs :ncidental to the
loading of molasses into railway tank wagons, tank lorries or
other containers and shunting charges of railway. tank wagons.

CHAPTER IV
Offences and Penalties

11. (1) Whoever contravenes any provision of this Act or
the rules or orders made or the directions issued thereunder or
wilfully makes any false statement or submits any false return
regarding any matter in respect of which he is required under
this Act or the said rules, orders or directions to give informa-
tion shall, on conviction, be punishable with imprisonment of
either description which may extend to one year or with fine
which may extend to two thousand rupees or with both and, in
the case of a continuing contravention, with an additional fine
which may extend to one hundred rupees for every day during

which the contravention continues after conviction for the first
such contravention. ~

(2) Any court trying an offence punishable under sub-section
(1) may direct that any molasses in respect of which the court is
satisfied that such offence has been committed shall be forfeited
to the State Government.

12. (1) If the person committing an offence under this
Act is a company, the company as well as every person in charge
of, and responsible to, the company for the conduct of its
business at the time of the commission of the offence shall be
deemed to be guilty of the offence and’shall be liable to be
proceeded against and punished accordingly :

Provided that nothing contained in this sub-section shall
render any such person liable to any punishment if he proves
that the offence was committed without his knowledge or that

he exercised all due diligence to prevent the commission of such
offence.

(2) Notwithstanding anything contained in sub-section (D,
where an.offence under this Act has been committed by a
company and it is proved that the offence has been committed
with the consent or connivance of, or that the commission of the
offence is attributable to any neglect on the part of, any director,
manager, managing agent, secretary or any other officer of the

.ccompany, such director, manager, managing agent, secretary

or other officer shall also be deemed to be guilty of that offence

and shall be liable to be proceeded against and punished
accordingly,




ActV
1898,

~ within the limits of the area in which such officer exercises

ActV
of
1898.

Explanation---For the purposes of this section—

(a) “company” means any body corporate and includes
a firm or other association of individuals, and

(b) “director” in relation to a firm is a partner in the
firm,

13. (1) No court shall take cognizance of an offence punish-
able under this Act except on a report in writing of the facts
constituting such offence made by an excise officer of or above
the rank of Excise Inspector.

(2) No court inferior to that of a Magistrate of the first class
shall try any offence punishable under this Act.

(3) An offence punishable under this Act shall be cognizable
and bailable within the meaning of the Code of Criminal
Procedure, 1898.

14. (1) A police officer not below the rank of Sub-Inspector
or an excise officer of or above the rank of Sub-Inspector (Excise)
may---

(a) enter and search at any time any premises in which
he has reason to believe that any molasses in respect of
which an offence punishable under this Act has been or is
about to be committed is kept or concealed ;

(b) seize such molasses or any box, packet, receptacle,
package or coverage containing such molasses and any
books, accounts, documents or statements relating to
transactions in such molasses ; and

(¢) detain, search and arrest any person whom he has

reason to believe to be guilty of any offence punishable
under this Act. ~

(2) All searches made under this section shall be in accordance
with the provisions of the Code of Criminal Procedure, 1898.

(3) A police officer not below the rank of Sub-Inspector or an
excise officer of or above the rank of Excise Inspector may
investigate any offence punishable under this Act and committed

jurisdiction.

(4) Any such officer may exercise the same powers in respect
of such investigation as an officer in charge of a police station
may exercise in relation to a cognizable offence under the provi-

sions of Chapter XIV of the Code of Criminal Procedure,
1898.

15. (1) A report about any molasses or articles seized under

section 14 shall, as soon as may be after such seizure, be sub-

mitted to the Magistrate having Jurisdiction, who may after
making such inquiry, if any; as he considers necessary, give such
directions for their custody as he thinks fit.

(2) Where no prosecution is instituted within six months of
such seizure, the Magistrate may order the release of such
molasses or articles in favour of the persons from whom they
were seized.
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16. The Controller may accept, from any person who is
reasonably suspected of having committed an offence punish-
able under this Act, a sum of money not exceeding five thousand
rupees by way of composition for the offence which may have
been committed and in all the cases in which any property has
been seized as liable to forfeiture under this Act, may release
the same on payment of value thereof as estimated by him,
On payment of such sum of money or value or both, as the case
may be, to the Controller, the accused, if in custody. shall be
discharged and the property seized shall be released and no
further proceeding shall be taken against such person or

property.
CHAPTER V

Miscellaneous

17. Every occupier of a sugar factory and every person to
whom molasses is supplied by such occupier shall be bound—

(a) to maintain such registers, records, accounts, instru-
ments and reagents as may be prescribed;

(b) to furnish all such information and returns relating
to the production and disposal of molasses in such manner,
to such persons and by such dates as may, by order, be pres-
cribed by the Controller ;

(c) to produce, on demand by an excise officer not below
the rank of a Sub-Inspector (Excise), registers, records,
documents, instruments and chemical reagents which he
is required to maintain under the provisions of this Act
or the rules or orders made thereunder.

18. Every occupier of a sugar factory shall be bound to
provide within the precincts of the sugar factory residential
accommodation, on payment of such rent and on such terms as
may be prescribed, to an excise officer posted to the sugar factory
by the Controller to ensure the compliance of the provisions
of this Act, ard the rules and orders made and the direction
issued thereunder.

19. The Controller may, by notification in the Gazetre,
direct that any power exercisable by him under this Act, except
section 8 thereof, or the rules made thereunder shall in such
circumstances and under such conditions, if any, as may be
specified in the notification, be exercisable also by an officer
subordinate to him.

20. No suit or other legal proceeding shall lie against the
State Government or any officer in respect of anything which
is in good faith done or intended to be done in pursuance of this
Act or any rules or orders made thereunder.

21. (1) An order made under the provisions of this Act
shall---

(@) in the case of an order of general nature or affecting
a class of persons be notified in the Gazette ; and
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(b) inthe case of an order directed to a specified individual

be served on such individual---

(1) by post under postal certificate or by delivering
or tendering it to that individual ; or

(i) if it cannot be so delivered or tendered, by
affixing it on the outer door or some other conspicuous
part of the premises in which that individual lives
and by preparing a return thereof witnessed by (wo
persons living in that locality.

22. (1) The State Government may, after previous publica-

tion in the Gazette, make rules to carry out the purposes of this.

Act.

(2) In particular and without prejudice to the gencrality
of the foregoing power, such rules may provide for---

(a) the composition of the Advisory Committée, the
manner in which its members shall be chosen, the term of
office of its members, the allowances, if any, payable to
them, the manner in which the Advisory Committee shalj
tender its advice and the procedure for the conduct of its
business ;

(b) the procedure relating to the removal of members of
the Advisory Committee ;

(¢) conditions relating to preservation and storage of
molasses by sugar factories ;

(d) specification and test in respect of gradin gandsampling
of molasses including verification of its quantity and
quality ;

(e) manner of sale and supply of molasscs ;

(f) the form and manner of appeal to the State Govern-
ment and the procedure to be followed in its disposal ;

(g) the procedure for compounding of offences ;

(1) registers, records, accounts, instruments and reagents
to be maintained by the occupilers of sugar factories ;
(1) the rent and the terms on which residential accone

modation within the precincts of a sugar factory shall be
provided to the excise officer ;

(j) collection of information or statistics in respect of
production, distribution and use of molasscs ;

(k) disposal of molasses and articles forfeited under this
Act ; and

(D) any other mattér which is to be or may be prescribed,

(3) All rules made under this Act shall, as soon as may be after
they are made, be laid before each House of the State Legislature
while it is in session, for a total period of not less than fourteen
days extending in its one session or more than one successive
sessions and shall, unless some later date is appointed, take effect
from the date of their publication in the Gagette, subject to
such modifications or annulments as the two Houses of the

Power to make
rules,



8

Legislature may agree to make ; so, however, that any such
modification or annulment shall be without prejudice to the
validity of anything previously done thereunder.

Repeal of U. P. . ; :
Aaroe O i 23. The United Provinces Molasses (Control) Act, 1947

o 1947, is hereby repealed.
SCHEDULE
(See section 10)
Percentage of total sugar Maximum price per
Grade contents of molasses quintal of molasses,
(expressed as reducing including loading and
sugar) shunting charges
1 , 2 3
I 50% and above 67 P.
1I | 47 to 49.89% 59 P.
111 449, to 46.99Y, 51 P.
1v 409, to 43.99% 43 P.

PSUP—A.P. 92 Genl. (Leg.)—1964. 1,798. (M)




THE UTTAR PRADESH SHEERA NIYANTRAN (SANSHODHAN)

CT, 1974

(U. P. Act No. 15 oF 1974)
[* Authoritative English Text of the Uttar Pradesh Sheera Niyaniran
(Sanshodhan) Adhiniyam, 1974}
// - AN . .
further to amend the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964,

It is hereby enacted in the Twenty-fifth Year of the Republic of India as
follows:— - ‘

1. This Act may be called the Utta'r Pradesh Sheera Niyaﬁtran (Sansho-
dhan) Adbiniyam, 1974. v , )

2. For the long title of the Uttar Pradesh Sheera Niyantran Adhiniyan,
1964 (hereinafter referred to as “the principal Act), the following shall be
substituted namely:i— : ‘ ,

“AN
ACT

to provide in public interest for the control of storage, gradation and
price of molasses produced by sugar factories in Uttar Pradesh and the
regulation of supply and distribution thereof.” _

~

3. The preamble to the principal Act shall be omitted. _-

‘4. 1In section 3 of the principal Act, for sub-section (1), the following
sub-section shall be substituted, namely :—

_Short title.

Amendment of
tong titke of. U.P.
Act XXIV of 1964,

Omission  of
preamble.

Amendment of
section 3.

““(1) The State Government may, by notification in the Gazette cons-

titute an Advisory Committee to advise on matters relating to the control

of storage, preservation, gradation, price, supply and disposal of molasees”

5. In section 7 of the principal Act, for sub-section (1), the following
sub-section shall be substituted, namely —

“(1) The Controller may, with a_ view to ensuring proper storage,
preservation, gradation, supply of disposal of unadulterated molasses,
require the occupier of a sugar factory to remove any aduiterated molas-
ses from the premises of the factory within a reasonable period to be
specified by him and the occupier shall within the time allowed comply
with the requirement.” , :

6. After section 7 of the principal Act, the following section shall be
inserted, namely ‘— ‘

«7.A. (1) Any person, Who requires molasses for his distillery or for
Application for any purpose of industrial development may apply in
molasses. the prescribed manner to the Controller specifying
the purpose for which it is required.

(2) On receipt of an application under sub-section (1) and after
making such inquiries in the matter as he may think fit, the Controlier
may make an grder under section 8.

(3) In disposing of an application under sub-section (1), the Con-
troller shall consider— : ,
*(a) the general availability of molasses;
(b) various requirements of molasses;

~ (c) the better utilization to which molasses may be put in the
public interest ;

Amendment of
section 7, -

Insertion of new
section 7-A.

r«For Statement of Objects and Reasons, please see Uttar Pradesh Gazerte {Extraordi-

ary), dated June 12, 1974.] , _

' {Passed in ﬂindi by the Uttar Pradesh Legislative Assembly on June 12, 1974 and by t
Uttar Pradesh Legislative Council on June 19, 1974.] ’ and by the

[Received the assent of the Governor on June 29, 1974-under Article 200 of the Constitu-
tion of India and was published in the Ustar Pradesh Ga’zet te (Extraordinary), dated July 32[%’11‘11}

Price 010 Paise
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(d) the extent to which the requitements of the applicant are
genuine | ; - . *. »

\ ~_[(e) reasonable likelihood or otherwise of the molasses that may be
obtained by the applicant being diverted to purposes other than
those specified in the application; \ K :

and Where the application is rejected in whole or in. part, he shall record
reasons therefor.” : , _ -

Amendment of 7. In section 8 of the principal Act, gfter clause (@) of sub-section :(2),
section 8. the following clause shall be inserted, namely :—

““(aa) may require the person referred to in clause (a) to utilise the
molasses supplied to him under an order made under this section for -
the purpose specified in the application made by him under sub-
section (1) of section 7-A and to observe all such restrictions and -
conditions as may be prescribed.”

- Insertion of new - 8. Aftersection 10 of the principal Act, the following section shall be
~section 10-A. inserted namely -— . .
““10-A. Every occupier of a sugar factory shall from the price pres-
~cribed in the Schedule referred to in sub-section (1) of section 10 for
Funds for regu- different grades of molasses, place in a separate fund the
lation of adeguate amount mentioned below or such other amount as the
storage facilities. g, (o Government may notify in that behalf for being
utilised for provision and maintenance of adequate storage facilities in
accordance with general or special orders issued from timeto time by
N the Controller : ' ‘

Grade I molasses |, .. Re.0.33 per 100 kilograms. f
Grade IT molasses .. Re.0.27 per 100 kilograms. \ /

Grade IIl molasses .. Re.0.20 for every 40 kilograms of -
: reducing sugar content therein.”

Amendment of 9.. Insection 15 of the principal Act, for sub-section (1), the following
section 15, sub-section shall be substituted, namely — , AR
“(1) A report about any.molasses or articles seized under section 14
shall as soon as may be after such seizure, be submitted to the Magis-
trate having jurisdiction, who may after making such inquiry, if any, as
he considers necessary and after taking samples of the molasses give
such directions for its disposal in accordance with the orders of the
Controller as ‘he may think fit.”

Amendmont of .. 19.. For the Schedule of the principal Act, the following Schedule shall
the Schedule. be substituted, namely — E
“SCHEDULE

(See SECTION 10)

: Percentage of total sugar contents of Maximum price per quintal
Grade  molasses (expressed as reducing sugar) of molasses, including load-
‘ tng and shunting charges

i 2 3
Rs. P.
I 500 per cent and above . 1.00
I 44 per cent to 49.99 per cent 080
111 40 per cent to 43.99 per cent 0.60

Nots—For quality of molasses below Grade III, the pricewill be Re.0.60
' - for every 40 kilograms reducing sugar content thereipn.”
cal and saving, I1. (1) The Uttar Pradesh Sheera Niyantran (Sanshodhan) Adhyadesh,
Repeal and saving 1974, is hereby repealed. , . : :
(2) Notwithstanding such repeal, anything done or apy action taken
under the said Ordinance, shall be deemsd to have heen done or taken under
this Act, as if this Act were in force at all material times,

PSUP.—A P. 163 Sa. (Vidbayika) ~1375—1974 1848 (M.)




No. 617 (2) /XVII.VI-1—1 (KA) -3-1986
Dated Lucknow, March 15, 1986

IN pursuance of the provisions of clause (8) of Article 348 of the Consti- -
tution of India, ~ the Governor ‘is pleased to order the publication of the

| following English translation of the Uttar Pradesh Sheera Niyantran (San-

Short title and
commencement

Amendment of
section & of
u. P. Act

no. XXV of 1964

shodhan) Adhiniyam, 1986 (Uttar Pradesh Adhiniyam Sankhya 5 of 1986)
as pessed by the Uttar Pradesh Legislature and asscated to by the Covernor
on March 14, 1986 : : s
THE UTTAR PRADESH SHEERA NIYANTRAN (SANSHODHAN)
: ADHINIYAM, 1986 _

(U. P. Act nNo. 5 or 1986)
(As passed by the Utiar Pradesh Legislature)
: AN
| ACT
Jurther to amend the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964
IT 1s HEREBY enacted in the Thirty-seventh Year of the Republic of India ;
as follows :— . e i
1. (I) This Act may be called the Uttar Pradesh Sheera Niyantran
(Sanshodhan) Adhiniyam, 1986. L _
(2) It shall be deemed to have come into force on November 30, 1985,

2, -In section 8 of the UJttar Pradesh Sheera Niyantran Adhiniyam,
1964, hercinafter referred to as the principal - Act,— :

(a) in sub-section (I), for the words “sell and supply”, the words
“sell or supply” shall be substituted :




I I3Y AWHITN TS, 15 AIH, 1986

: ‘ (b; after sub-section 3), the following sub-sections shall be inserted,
‘namely : —

_“(4).The o ccupier of a sugar factory shall be liable to pay to the

. State Govaern ment, in the manner prescribed, administrative charges
at such rite, n ot exceeding five rupees per quintal as the State
QGovernmeat ma 'y from time to time notify, on the molasses sold or
.swpplied by him. ’ A
(5) The occupier shall be entitled to recover from the person to whom

the molasses is sold or supplied an amount equivalent to the amount of
such administrative charges, in  addition to the price of molasses.”

3. In section 22 of the principal Act, in sub-
the following clause shall be\ inserted, namely ;—

“(e¢) the manner in which the administrative char

ges payable under

sub-section (4) of section 8 shall be realised;”. o
p.ocgi- .. 4 () The Uttar Pradesh Sheera Niyantran (Sanshodhan) Adhyadesh,
Encens. 17 1985, is hereby repealed. ‘ '

- \7464- o
of 1983 (2) Notwithstanding such repeal, anytfifng done or any action taken
 the provisions of the Ordinance

r 0 principal Act, as amended by the
referred to in sub-section (1), shall be deemed to have been done or taken '
under the corresponding provisions of the principal Act, as amended by this
Act, asif the provisions of this Act were in force at all material times.
By order,
S. N. SAHAY,
R Sachiv.

ﬁt(«eggﬁe«—t{b 0297 q10 (o) — (

)—1986-850 (Rw0)1

section (2), after clause (e),

Amendment of
section 22

Repeal . - and
saving.




No. 621 (ZJIK?H-V-I——I[KA] 161995
Dated Lucknow, March 14, 1995

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of Tndia-

the Governor is pleased to order the publication of the following English translation of - the

Uttar Pradésh Sheera Niyantran (Sanshodhan) Adhiniyam, 1995 (Uttar  Pradesh

Adhiniyam Sankhya 10 of 1995) as bassed by the Uttar Pradesh Legislature and assented to

by the Governor on March 14, 1995,

THE UTTAR PRADESH SHEERA NIYANTRAN (SANSHUDHAN} 5 : At

ADHINIYAM, 1995
(U. P. Act No. 10 of 1995)

[As passed by both Houses of the Uttar Pradesh Legislature] under

Article 198 of the Constitution of India|

AN
ACT

further to amend the Uttar Prad>sh Sheera Niyantran Adhiniyam, 1964.
71T 15 HEREBY enacted in the Forty-sixth Year of the Republic of India 'as

S

follows i~ | .
Short title and. 1. (1) This Act may be called the Uttar ‘Pradesh Sheera Niyantran
hammencciion (Sanshodhan) Adhiniyam, 1995, ' :

[(2) It shall be deemed to have come into force on January 13, 1995,

Amendment of 2. Insection 8 of the Uttar Pradesh Sheera Niyantran Adhiniyam,
section § of 1964, hereinafter referred to as the principal Act, in sub-scction (4) for the
Er' ;f; aﬂt 024 words ““five rupees” the words “‘fifteen rupees” shall be substituted.
Reieal and 3. (1) The Uttar Pradesh Sheera Niyantran (Sanshodhan) Adhyadesh,
savings 1995 is hereby repcaled.

1(2) Notwithstanding such Tepeal, anything done or any action taken
under the provisions of “the princinal Act, as amended by the Ordinance

U.T, Ordin-
f?ﬁ“‘ 4.0f

referred to in sub-section (1), shall be deamed to have peen done or takén -

under the corresponding provisions of the principal Act,  as amended by this
Act, as if the provisions of this Act were in fores at all mateiral times. ]

By order,
N. K. NARANG,
Pramukh Sachiv,

R ITHCTea0-~g0 910 313770 famgio- ~ (4090 )=~1995~~350 (qw0) 1
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Na. 293 (2)/XVII-V-1--1 (KA) 3-1998
Dated Lucknow, February T, 1998

~IN pursuance of the provisions of cause (3) of Article 348 of the Constitution of India;
the Governor is pleased to order the publication of the, following English translation. of
the Uttar Pradesh -Shtera Niyantran (Sanshodhan) Adhiniyam, 1998 (Uttar Pradesh
Ad hiniyam Sankhya 4 of 1998) as.passed by the Uttar Pradesh Legislature and assented to

by the Governor on February 6, 1998,

THE UTTAR PRADESH SHEERA NIYANTRAN (SANSHODHAN)
ADHINIYAM, 1998
[U.P. AcT No. 4 oF 1998]
‘s passed by the Utsar Pradesh Leglslature)

AN
ACT

_fu:;th:r i0 amend the Uttar Pradesh Shecra Niyantran Adhiniyath, 1964
IT 1s HERERY onacted in the forty-ninth Year of the Republic of India
as follows — :
1. (1) This Act may be called the Uttar Pradesh Sheera Niyantran Short title and
(Sanshodhan) Adhiniyam, ‘1998. commencement
(2) It shall be Jeemed to have come into force on January 8, 1998,

5. In section 2 of the Uttar Pradesh Sheera Niyantran Adhiniyam, Amendment of
1964, hereinafter referred to as the principal Act, after clause (d), tho ﬂﬂq“:t Hﬂf
- L U. ’

following clause shall be fnserted, namely :— 24 of 1964
o -$Y(dd) *molasses year’ means the period beginning on the first
day of November and ending on the thirty first day of October in the
year next following ;"

' 3, 1In section 8 of the principal Ach,— zitjc“dmﬂm of
S

_ ; ion S
(a in sub-section (1) for the words “may by order require”, the £
words *may, with the prior approval of the State Govsrnment, by

order require’’ shall be substituted §
by after sub-section (1), following sub-section shall be inserted,

namely S~ b E e B i neE R geRnE SR iy e R

“(1-a) Notwithstanding anything contained in sub-section (1)

the occupier of a sugar factory shall sell or supply forty per cent
of the molasses produced 1n each quarter of a2 molasses yeur in
the sugar factory to such chemical industries which are actual
users of molasses and are granted licence under the United
2 ovinces Excise Act, 191p :




4 FAC NI FAIRY qAL, 7%, 1998

. . Provided that such quantum of molasses as is mot requivad
by the said chemical industries may be sold or supplied by the
occupier of the sugar factory to any other unit which is actuyal
users of moldsses with the prior approval of the Controller.”

. Amesdment of 7 4. In section 10fof thefprincipal Act,—§ = * ‘
section 12 B IR FCR e 92 el B R o [

()_in_ sub-section (1), the words “at a price not exceeding that

prescribed in the schedule™ shall Be omitted; S

(i) after sub-section (1), the following "proviso’ shall be inserted,
namely :— . ‘ ' '

 «provided that the distilleries of potable ajcohal which have
been granted licence for wholeszle contract supply of country
liquor shall continue to e supplied molasses in respect of which
an order under section § has been made at a price not exceeding
that {?r the time being prescribed in the Schedule till March 31,
1998.7; ; . .

(iii) sub-section (2) ond explanation shall be omitted.

Substitution of 5. For section 10-A of the principat Act, the following section shall
sectian 10-A be substituted; damely i— - o
«10:A Every occupier of a sugat factory shall from the sale price

Funds forregu 10T different grades of molasses specified below,

lgﬁ‘a: of éaléqﬁié place in a separate fund the amount as the Statc

. storage facilities ~ Government may notify in that behalf for being

, o utilised for provision and mdinténance of adequate

storage facilitied in acéordence with general or special order issued

o . fromtime to time by the Controller. S
- Grade of T percentage of total sigar conterts of molasses
molasses . (exprossed as reducing sugy)
L - 50 per cent and 2bove
it 44 per <ent to 49.99 per cemt
i ‘ 40 per cont to 43.99 per cent
Omission of 6. The Scheduls to the principal At shall be omitted with effect
the Schedule from March 31, 1998.
Repeal and ) T D Thg Uitar Pradesh Sheeié Niyantren (gaﬁéﬁodhaﬁ} sAdhya- U“&
savipRs desh, 1998 is hereby repealed. - on:“f

_(2) Notwithstanding such repeal, anything dong or any action taken
under the provisions of the principal Act as Amonded’ by “the Ordinance
reforred to in sub-section (1) sbal! be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by

_this Act, as if the provisions of this Act were in force at all material times.

By order,
Qa.sS. PANDEY
Vishesk Sachiv.

fogeo go dYo--To o 226 8o fraro ~(2374)~~1998~~350 (om0}




No. 1227(2)/XVII-V-1—1( KA) 6-2000
Dated Lucknow, May 5, 2000

I pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
th: Governor Is pleassd to order the publication of the following Bnglish translation of

the. Uttar Pradesh Sheera Niyantran- (Sanshodhan) Adhiniyam, 2000 (Uttar Pradesh

‘Adhiniyam Sankhya 17 of 2000) as passed by the Uttar Pradesh Legislature and assented
to by the Governor on May 5, 2000, _ : i

THE UTTAR PRADESH SHEERA NIYANTRAN (SANSHODHAN)
" ADHINIYAM, 2000 |

R T S p e e o e T
P e i

| :
i [U. P. ACT No. 17 or 2000] _ : J
| Az passed by the Uttar Pradesh Legisla sure)
i} AN
qi ~ ACT - |
T"'J Surther to amend the Uttar Pradesh Shcera Niyantrap Adhini yam, 1964,
J-li . 5
il IT IS HERERY enacted inthe Fifty-first Year of the R lic o
% | B Mg y ar of the Republic of India
Short title 2pd 1. (1) This Act may be called the Uttar Pradesh Sheera Ni
. comnsocement {Sanshodhan) Adhiniyam, 2000, - At
N (2) It shall be deemed’ to have come into force on January 25, 2000,

1 Amendmest of 2. In section 8 ofﬁthc Uttar Pradesh Sheera Ni i
i _ cectin: . A i _ yantran Adhini -
it lﬁp"_‘*’ 8 A‘;{ 1964 hereinafter referred toas the principal Act, sub-section (1-a) sl?a]!?l;ne'

g vo, 24 of 1963 omitted., . "
; e 8L . A Section 10 of the principal Act shall be omitteq,
i Repeal and 4. (1) The Uttar Pradesh Sheera Niyaniran (Sanshodhan
EI 5“‘?‘?5 2000 Is hereby repealed. 1 4 ( ) Adbywiest, 3;5:
ﬁ - (2) Notwithstanding such repeal, anything done or any action taken :?}m;d

ander the provisions of the prindipal Act as amended byt
referred to in sub-section (1) shall be deemed to have bec s o v e u

n done @r t
uadet the corresponding provisions of the principal Act as amgude?:lkg:
this .A.('![, as if the ﬂfﬂ?lﬁi@ﬂs of this Act were in ﬂ}rce atall

! material times.
E By order,
Pramulch Sachiv,

R0 QU 70 ¥6-—qp o 47 70 frat0— (471)—2000— 850 (#%0) |
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HH-TE-203 R T FT=R-THouH W0 / Tefo—

o / Tollo—91 / 2014—16
SERN T U YT STEE YT

faemft aRfRre
A1, @98 (P)
(SR wsw A=)

daEs, digdR, 10 fuawsEs, 2018
HIGUS 19, 1940 ¥dh HH]

S WY I
femd arpTT—1

Hen 1904 / 79-13-1-18-1(F)-11-18
aET%, 10 fiaER, 2018

g

fafaa

“RG H HA9R” $ FFWR 200 F FEF THOW HERI A Il ey o FgEr
(wieire) e, 2018 W Rl 7 foaay, 2018 # sigafy s A olX 78 S My s
e 33 69 2018 % T4 H WAEERCT F I IH UGN A FHI B S 2

I wew Ry Fser (demeE) sifafm, 2018
(I SRy = d&=&m 33 §9 2018)
[rar Ser SR e wvew g uiia ga)
I w8y A FEE siffEE, 1964 @ SEaT HEH S 3 Rl
HAiafam
ARG TR & Sead a9 # Frefaiaa sfafas samn a2 -
1-(1) 3z wRFEE Iax Ry du Fgaer (d@aee) aftfam, 2018 7 e T,
G!Ta'lTH faeam o
IEES]
(2) 3% fFER FY01 IR 9o H 2
(3) & 30 %, 2018 F HIw T T AW |
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g IR WY IR e, 10 fuawEy, 2018

Eug 2-3 R I Freaer s, 1964, BR o w0 slFEE ww

e §@ o ¥ S ogwr 11 §;

;;“;“964 | (%) SuEmr (1) & o= ‘D IR TR F WH W IR “TF @

m:?”“ TR qar 9% ‘Tp @ TR B WH W 9= ‘O &R W @ R
A |

(@) SerT (2) 3 = | R S @ & SR, sl -
-~ 2) SwEr (1) B ol Tvem R oot W fEm &
T B AAEE, 98 PRy 2 g @ B B Q@ o ol 2@
um a1 ¥ P ow i @ ™ @, @ @ 9 A gE ay,
T, S, R A ded, NP Twd § 9Eed @ 96
qE & 9 Bt ey Bear T R, T §@R @ oW H

FAYRT FX o S
T 16 3-qm sffEm @ g7 16 ¥ = ‘9 R TR 3 WM W I
| A “3 " TEE N 59" 1@ RY i
Fre 4-(1) IR Ry A FriEw (Hete) sreRY, 2018 TagEW Frfa

A e S 21
(2) @& Preew 3 39 g2 o Swrw (1) ¥ Pife sqeRe s i
o affed 3 Sustal @ o W B B T HAE, § SREH g
TR g9 aRFEm ® aEae Suel @ o a0 FE A HraRl wwEh
SN A g9 SfFEE 3 Sus @ aRaM 69 W N9 8
SR A F
I°R R § O FrEFt G} S f 3 P, auswen, Sefeer @ fia ok
aad ayff wd fRaRer B 9uET F B R SeR Wy fa e sitfem, 1964 (SRR WA
FREm der 24 ¥ 1964) sfafvaf@ frn mn 21 i s @8 eeerl STgH a1 T4
R $ G § g8 o/ T o1 B @ st & Sueedt # sl B W sk
e aRa @ TR, IR-9 oy R SR @ @ ¥ ikl sioRem onfdfe wiRa @
g, 3R WY & WY oY O F i e # [ §NE & oEY 3H A R 2
e iR oo offem @ Sueedl @ few f @ 9@ SR A 9gE AR /ST #H
I R 9N 3 Susy 3 oE § e R @ R geifed d T e Refd
F G HEN IS 8, 9 APREn 7§ Few A /a aegd ReERer [Eed grn deee FreE
& o 81 R 3 oY ey @ ARY 3 wdy e W awEl T @ g t@d gl
7z fafrsea e m R B oa oftfvm & onfie gem: anfiie ave @ evidy qur Ty o
g 7 gfs w0 X Y dr qn 27 o @1 e, Rred ow f @ ™ od, A A 9§
SEF BIE UY, M, ToEH, FoR A AT WA F1 08 WHR B PR ¥
A B GIH B B 999G B P 2 S I ¥ deee e s
g wod faa wvew = ¥ 98 a1 ok wiea Rt @ @ B @ R gea e
FRAE HE SNEEF °I, I ToUUE &N ReE 30 WE, 2018 H Iw AW RT FEEO
(dsirer) SreARy, 2018 (JER SN HARY &M 7 §9 2018) FEAM fbar T
Te fadee qhied TRy & ST & F R gt R o 2

3T 9,
4R FAR Hiarsd,
yqE aiE |

I Ry

e 7
T 2018
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No. 1904 (2)/LXXIX-V-1-18-1(ka)-11-18 -
Dated Lucknow, September 10, 2018
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Sheera Niyantran
(Sanshodhan) Adhiniyam, 2018 (Uttar Pradesh Adhiniyam Sankhya 33 of 2018) as passed by the Uttar
Pradesh Legislature and assented to by the Governor on September 7, 2018.
THE UTTAR PRADESH SHEERA NIYANTRAN (SANSHODHAN)
ADHINIYAM, 2018 -
(U.P. ACTno. 33 OF 2018)
(As passed by the Uttar Pradesh Legislature)
AN
Act -
furthek to amend the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964.
IT IS 'HEREBY enacted in the Sixty ninth Year of the Republic of India
as follows :— _
1. (1) This Act may be called the Uttar Pradesh Sheera Niyantran (Sanshodhan) Shorttitle,
Act, 2018. extent and
commencement
(2) It extends to the whole of Uttar Pradegh.
(3) It should be deemed to have come into effect on May 30, 2018. _
2. In"section 11 of the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964 Amendment
hereinafter referred to as the principal Act,— g:ls?g'i‘cil
(a) in sub-section (1), for the words ‘‘two thousand rupees’* the words ‘‘one no. 24 of 1964
lakh rupees’’ and for the words ‘“one hundred rupees’’ the words ‘‘five thousand
rupees’’ shall be substituted

(b) for sub-section (2), the following sub-section shall be substitured, namely:—

**(2) Any Court trying an offence punishable under sub-section (1) may
direct that any molasses and every animal, cart, vessel, container or
conveyance used in carrying such receptacle or package containing such
molassés in respect of which the court is satisfied that such offence has been
committed shall be forfeited to the State Government.’’

3. In section 16 of the principal Act, for the words ‘‘five thousand rupees’’ the ~Amendment
words ‘‘two lakh fifty thousand rupees’” shall be substituted. of section 16

Repeal 4. (1) The Uttar Pradesh Sheera Niyantran (Sanshodhan) Adhyadesh, UP.

and . Ordinance no.
18 eb .
siiin 2018 is hereby repealed e

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Act as amended by the Ordinance referred to in
sub-section (1) shall be deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by this Act as if the
provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sheera Niyantran Adhiniyam, 1964 (Uttar Pradesh Act no. 24 of 1964) has
been enacted to provide for the control, storage, gradation and price of molasses produced by sugar
factories in Uttar Pradesh and the regulation of supply and distribution thereof. It was brought to the notice
of the State Government by the Molasses Controller cum Excise Commissioner that the amount of
imposable economic penalty on the infraction of provisions of the aforesaid Act and the amount of
imposable additional economic penalty in the case of repeated offence as well as maximum amount of

246 RPH 2018 Sheera Niyantran
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composition of offence have been abated corresponding to the present time. Besides this, in absence of the
provision of confiscating vehicle/equipment being used in carrying molasses against the provisions of the
said Act the Excise Department has to face, the odd situation at the time of conduct of prosecution, when
vehicle/other things detained in the custody are immediately released by the trial Court. With a view to
effective controlling of illicit sale of molasses and illicit distillation of liquor, it has been decided to amend
the said Act mainly to provide for increasing the amount of pecuniary punishment and fee for
compounding the offences under the said Act and empowering the Court to direct the Government to
forfeit any molasses and any animal cart, vessel, container or conveyance used in carrying such receptacle
or package containing such Molasses.

Since the State Legislature was not in session and immediate legislative action was necessary 10
implement the aforesaid decision, the Uttar Pradesh Sheera Niyantran (Sanshodhan) Adhyadesh, 2018
(U.P. Ordinance no. 7 of 2018) was promulgated by the Governor on May 30, 2018.

This Bill is introduced to replace the aforesaid ordinance accordingly.

By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramukh Sachiv.

frogH0godio—Todlo 246 wrarai— () —2018—(669)—599 Tfcra—(Frgex /& /BT |
fogaogodio—godio 83 W0 fAETii—2018—(670)—300 HRrT—(HFYeR /<1 / ATHHC) |
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Sgo / Totlo—91 / 2014—16
AEE T URe Ye FTEd T

HH-GE-200

faarhl uRidre

A1, @S (B)
(S yow fafram)

dE-s, givaR, 10 faawEx, 2018
Hig4dg 19, 1940 3 X

IR WY A
faarlt srpamT—1

FE& 1901 / 79-3-1—18-1(&)-21-18
@, 10 R, 2018

RIS CEI

fafae :
(e woA) e, 2018 W faie 7 RidwR, 2018 & A 9 &t 3R 98 Iar
gy AW @ 37 6 2018 @ ®U A WAUMRY & IRl 39 IRGI gRI, YR
e o 8- |
IaR Uy R FaEw (fgda weiee) aftfeaw, 2018
(S wew wffam we 37 9+ 2018)
(S Sk wew faue wveed gnr wiRd gam) )
IR w2 I FAmEm afRfam, 1964 1 SR WA a1 & ford
sifafras
ARG ORI & Secavd 9y A Fr=felaa sftfem e s 8- )
1—(1) g% R SaR uew v v (Bda weiem) affam,  wfia - m o
2018 &1 WRIAT | . feame
2) su@ fawR gl IR uRw A 2|




2 I U IEHRY Toie, 10 dwER, 2018

m 2SR U2 9T fE afdiE, 1964 @ gRT 2 H, @ (H)
o T8 S 3 e W FrEfifead @ve wa e Su, s - .

@ TN 2 &

LK

“(a) R H AR T W S W TR dH B SN
Ty 9dE 3w A Ada a9 e, TE W P FTHER TR 6§,
¥ 2 o 96 Ova I 99D fhdl wU udr fAsor § e g,
e -8 wrema afwferd 817

TEAYY AR BRI

IR YW # AN HRaEE] g Sanfed ¥R & PR, quSR, Sofiere] del i
AR SEF amgff vd R @ e o SueE eve @ ol SR yew diRr s
I, 1964 (SR USTT SR W@ 24 6 1964) iffafia frar war 81 wdi A <R
& yaie Sudear & BRY, UL AaTEl B BF v aur faRe qe1 @l gua e B
TG ¥ ARG WHR A I Aecarniel tHia affwsmor dwn (Zodlodio) v WR A
vorTel (RIS GTRIESq Acdied) Bl IcUed @l @ fag Aol &Rl @ iR ugrd |
10 gfreTd verTe M R S &1 ced @ A1 8 | 39 SRiwE @1 Uieied &ed & fory
IR ONPR, WU WRBRI W T Qe @1 Saled de dl Ui d) W@ 81 d-8d)
e e e & el eiemsd siftie wegad ¥ Bld B U9 WRd §ued, ol
39q afifraw &) gy 2 & wWue—(@) ¥ ¥R @ aRwm § wffaa 2 -2 Aaws § @
W%ﬁ%wﬁwﬁ@r—%ﬁﬁa@ﬁqﬁ%wﬁmm%mﬁ
a5 Rifrag frar T 2 5 R 9 afemy F f-28 deew @ affera s @ ford Sad
sffre & e faar o |

qETER SR wew ¥ s (R weie) R, 2018 grvenfia fbar s €

31T 9,
RS HAR AR,
v At |
No. 1901 (2)/LXXIX-V-1-18-1(ka)-21-18
Dated Lucknow, September 10,2018
— —IN-pursuance-of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Sheera Niyantran
(Dwitiya Sanshodhan) Adhiniyam, 2018 (Uttar Pradesh Adhiniyam Sankhya 37 of 2018) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on September 7, 2018.
THE UTTAR PRADESH SHEERA NIYANTRAN (DWITIYA SANSHODHAN)
' ADHINIYAM, 2018
(U.P. Act No. 37 of 2018)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Sheera Niyantran A dhinivam, 1964.
IT 1S HEREBY enacted in the Sixtyninth Year of the Republic of India as
follows:-
1. (1) This Act may be called the Uttar Pradesh Sheera Niyantran (Dwitiya Short title
Sanshodhan) Adhiniyam,2018. o faient

(2) It extends to the whole of Uttar Pradesh.
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Amendment 2. In section 2 of the Uttar Pradesh Sheera Niyantran Adhiniyam,1964 for

of section 2 of U.P. ; . .
At 15, 20051564 clause(d), the following clause shall be substituted, namely:

"(d) "molasses” means the heavy, dark coloured viscous liquid
produced as by-product during the manufacture of sugar from sugarcane or
gur, when the liquid as such or in any form of admixture contains sugar
including B-Heavy molasses."

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sheera Niyantran Adhiniyam, 1964 (Uttar Pradesh Act No. 24 of 1964) has
been enacted to provide for the control, storage, gradation and price of molasses produced by sugar
factories in Uttar Pradesh and the regulation of supply and distribution thereof. Due to the ample
availability of the molasses in the States, with a view to decreasing the petroleum imports and for saving
foreign exchange, the Government of India has planned for the production of ethanol (Denatured
Anhydrous Alcohol) from molasses for its ambitious Ethanol Blending Programme (E.B.P.) and a target of
mixing 10 percent of ethanol in petrol has been set. To encourage this programme the Government of India
is expecting from the State Governments to produce sufficient ethanol. B-Heavy Molasses is the molasses
having more sugar contents. All the ingredients which are included in the definition of molasses in clause
(d) of section 2 of the said Act, are also applied in B-Heavy molasses. With a view to encouraging
production of ethanol from B-Heavy molasses in future, it has been decided to amend the said Act to
include B-Heavy molasses in the definition of molasses.

The Uttar Pradesh Sheera Niyantran (Dwitiya Sansodhan) Vidheyak, 2018 is introduced
accordingly.

By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramukh Sachiv.

HogHogodio—godio 250 wrerTE—(fEdl)—2018—(677)—590 Witrn—(FrgeR /T / MHHT) |
fogsogodio—godio 87 Hio faemil—2018—(678)-300 yferai—(@es / €1/ ATHaT) |
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fafeer
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wwﬁmm,am‘rq:~

“() @ & afr # o weRa FE A oomer FET B IEH
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' JE 3 FHT
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I IART 3 A § AU P e & A, Sl A Brel # of i |t soswer s
Fi gfc & 7z g fear @ 2 @ oy 39 # nomEtE g $ o W sey o) @
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FEER ST SR S P (gl Hae) fadas, 2018 greEnfyd R S 2
3T F,
ERRCES
TgE g |
No. 2573(2)/LXXIX-V-1-18-1(Ka)26-18
Dated Lucknow, December 24, 2018
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Sheera Niyantran
(Tritiya Sanshodhan) Adhiniyam, 2018 (Uttar Pradesh Adhiniyam Sankhya 44 of 2018) as passed by the

Uttar Pradesh Legislature and assented to by the Governor on December 24, 2018.
THE UTTAR PRADESH SHEERA NIYANTRAN

(TRITIY A SANSHODHAN) ADHINIY AM, 2018
(U.P. ACTNO. 44 OF 2018)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964.

IT 1S HEREBY enacted in the Sixty-ninth Year of the Republic of India as

follows —
Short title and 1. (1) This Act may be called the Uttar Pradesh Sheera Niyantran (Tritiya

e Sanshodhan) Adhiniyam, 2018.
(2) It extends to the whole of Uttar Pradesh.
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